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1 13.8.96 Nobody is present for the
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ceunse]l fer the leapcdelts‘: -
‘In this applicatien the

petitiener challenges the o:derhearhg

Ne.E=§ (1) /7 dated 16.1.199%,"
(Annexwze =13 te this Applicitioux,

nedified vide Office Grder Ne.es(1)/9 1"

dated 18.1.199, 1sswed by Telecem
District Mamager, Sambalpur (Rag, 3)

shift ing the applicant frem the p“t ‘

of lagal Agsistant ia legal Co1ll anl
pesting him under the Diviaionll

Enginear, Te lephene Bhawan, sanbtlpnr
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Order Order .. l taken on’{)raer

0 oP3 #‘0.9.!6 L.LsM and alse @ Diplema in PFersenpcl ; |
i Mandgement. The Department ef Telecemmi~ &
| nicatien tramsferred him en deputatien, %
frem the pest ef Telephene Operater and
pested him as Legil Aggistant under ,
Respendent 3, He teek wp the new assignment -
| on 745.1995, Me was receiving an additiensl
allewance for helding this pest. In the
menth of Mirch, 19%4, Respendent 2, vis,
Chisf Gensral Maniger, Telecommunicitiens,
Bhubaneswar, seught ept iens frem the
departwental efficials te werk in legal
Cell, zhe pet it iener aleng with ethers
effered their eptiens. A Circulir was
issued inviting the petitéener anatzgtherq
te take the recruitment test fer the pest
of legal Assistant, That was te be held
on 27.7.19%, It is further mentiened
in the circular that the appeintee te
the pest of legal Cell Assistant weuld
get the same scale of pay which g is |
being drawa by him in the present pewt
witheut any extra allewance, The petitioqﬁfero
accerdingly teek the examinitien on 27.7 él’”.
It is te be neted thit by Annexure-§, thq
applicant was transferred en deputatien
bagis fer @ per ied eof six menths fer
dispesal ef legal cases, Shri B.N.Mehanty,
counsel fer the Respendents submits that
after the expiry of six menths, Respendents
have every right te revert him bicke. The
cententien of the applicam is that results
of the examinatien taken in July, 19%,
hive net been puvlished and thus, he
~ séys that he sheuld cent inu® in the legal
~ Cell and wantg an interim erders frem
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003 '30,‘9.94 this Ceurt  The relief prayed fer is te

, quésgh the erders vide Annexures-13,i5 and
| 16, As ment fened abeve, Annexure-i3 is
the erder of repatriatiem béck te Telecem
Bhavan, Anmexure-15 is the relief erder
frem the Legal O211 and Annexure-i6é is the
pest ing erder at Telephene Bhawan.

There is ne vested right te & pest
de hers the rules. If the rules specify
that the applicént sheuld ceme threugh & |
test, he sheuld ge bick and await the
results. If ether cenditiens are prescribed,
the sime sheuld be cemplied with. There
is ne prayer fer directing the Regpendent
‘ te publich the results within & pirticuli¥
- time freme, What the applicant wants is, |
& centinudtien in the pest of legal AssiutJTam:
in the legal Cell, Once the term eof depnti’}t ien
has expired, the empleyers have every right
te revert him back te his erigiml pest. |
This is the well-settled ppsitien of law.|
R is anether mitter fer cemsidepatien
if the applicant appreachss this 'I‘tihuniléj
afresh requiring the Respendents te publish
' the results. But witheut that prayer, ‘
whit he is impugning @t present is his |
erder ef repatriatien te Telephene Nhawan.
As gtated abeve, there is ne vested right
te @ particular pest en deputatien., After
bedring the ceunsel fer beth sides, the
applicat len is dismissed at the admissien
stage,

Kapd ever cepies of the erders te
the ceunsel fer beth sides.
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